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not reach qreernent on. any lolnt de-
claration or any other document. As 
India is not a party to the Treaty, it 
did not attend this conference. 

PropoM.l to nJae DTC 1' ...... 

418. SHRI ARVIND NETAM: 
SHRI NAND KISHORE 

SHARMA: 
SHRI HIRALA L R. 

PARMAR: 
Will the Minister of SHIPPING AND 

TRANSPORT be pleased to state: 
(a) whether it is a fnct that G.:>v-

ernment are considering to raise 
Delhi Transport Corporation bus 
fares; aIld 

(b) if so, the reasons therefor and 
the time by which the decision will 
be ftnau.e4? 

THE MINIS TIER OF STATE IN THE 
l\fINISTRY OF SHIPPING AND 
TRANSPORT (SHRI BUTA SINGH):1 
(a) and (b). The DTC Board is of the 
vie\v that the fare structure of DTC 
is divorced from the cost of operation 
and the recent hike in diesel prices and 
other components calls for increase in 
the fares. However. Govt. has not yet 
taken a decision in the matter. 
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Repealing of Lepers kt 

420. SHRI M. RAMGOPAL REDDY: 
Will the IVLinister of HEALTH AND 
FAMILY WELFARE be pleased to 
state: 

(a) whether the Indian Leprosy 
Association h&8 demanded repealine 
of the Lepers Act, 1898; and 

(b) if so, Government's reaction 
thereon? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. SHAN-
KARANAND): (a) Yes. 

(b) The Government of llluia bad 
coQStltuted a Sub-CQmmittee of the 
National Leprosy .+\dviaoq Committee 




